
/ Open Court.

Centra 1 Administrative Tr ibuna 1,
Allahabad Bench, Allahabad,

Dated: Allahabad, This The 17th Day of October, ::>000.

Coram: Hon'ble Mr, Justice R,R,-K, Trivedi", V,C,

Hon 'b Is Mr. S, Dayal, A.M.

Civil Contempt Application No, 80 of 1998

in

Or i9ina I Application No. 225 of 1992.

Satpal Singh Sethi
son of Sri G.S. Sethi,
aged about 38 years
36 /~3, Prem Ganj,
S ipr i Bazar ,
Jhansi,U.P. )

, . . Applicant.

Counsel for the Applicant: Sri A,K. Dave, Adv , and
Sri A,D~ Prakash, Adv,

Versus

I.Smt, R.P. Talreja, Sr. Personnel Officer(S &T),
Carrt r a I Railway, Head Quarters Office, C.S.T.
Mumbai.

2. Sri K.V. Shankaram, General Manager, Central
Railway, Head Quarters, Office C.S.T, Mumbai.

3. Sr i T,N. Parti, Chie f Personne I Officer, Central
Railway Head Quarters, Office, C.S.T. Mumbai.

• • • Respondent s ,

Counsel for the Respondents: Sri G.p. Aqarwe l , Adv.

Order (Open Court)

(By Hon 'ble Mr, Justice R.R.K. Trivedi, V.C.)

We have heard Sri A.K. Dave, counsel for the

applicant and Sri G.P. Agarwal, counsel for the

respondents.
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2. This contempt application has been filed

a lleging non compI iance of too order dated 13.1.93

passed in O.A. No. 225 of 1992. The application

was disposed of by following order:

It In these circumstances, we consider it
expedient to direct the respondents to
verify the papers re lating to the appli-
cant and issue necessary appointment
orders if the claim of the app 1icant is
found to be correct, as per their record.
The above exercise may be completed within
a per Lod of th re e months from the date of
receipt of a copv of this order. The
application is disposed of as abOVe with
no order as to costs."

From th ..~ aforesaid order it is clear that compliance
-.A..

of the order shou Ld have been done by the respondents ¥
13.4.93. However, q, posd te part:ie s file d a review

app lication ( Fegistered as Rev:iew Petition No.1882

of 1993) which was dismissed by order dated 15.4.97.

The respondents thereafter passed order rejecting

the claim of the applicant on 20.10.97. This contempt

application has been filed saying that as the order

has not been corgplied..-with/ within time respondents

have committed contempt of this Tr ibuna 1. However,

we are of the opinion that the contempt application

is grossly time barred. In pursuance of the order

dated 13.1.93 the Opposite parties were required to

pass order by 13.4.93. As the compliance was not

done, the per iod of one year prescr ibed for init ia-

ting contempt proceedings under sect ion 20 of the
.-'-- "'-

Contempt of Courts Act 19111 started running from

\

'",
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13.4.93 and expired in April 1994. This contempt

application has been filed on 13.10.1998 i.e. after

more than four years. As tte application has been

files after the period of limitation provided under

law, it is re jecte rl as time barred.

Not ices issue d te the Oppos ite part ies are

discharged. No order as to cOsts.

~
Member (A.)

Q ~
Vice Chairman

Nafees.

,
';';'
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The Central Admintaarative Tribuna Allahabad Bench ~ I

at Allahabad. ~T--:,\~~g
C1vil contempt Petition under sect10n 17 of the ,'S 1 \o l-~
Administrative Tr1bunal Act 1985. I

~ ~No......... .\ ~ of 1998.
In

In

O.A.No.- 225 of 1992.
Satpal S 1ngh Sethi 'I• • •• • • •• • • • Applicant.

Versus.'
1: Smt R P Talreja, Sr.Personnel Off1cer(S&T), Central Railway

Hdq!l off1ce, CST, ~1umbai.'
2;' Shri K V Shankaran, G'eneral Manager, Central Railway, Hdq~ I

office, CST Mumbai;'
~ - I

3.c Shr1 T N Part1
Chief Personnel Officer, Central Railway; Hdq~ office,
CST, l-Iumbai.

To,
1

'Ii'

The Ho~e V1ce Cha1rman and his companion member of
the aforesem. tribunal-.
The humble applicant most respectfully submits as under:-

1.: That thefull facts andcircumstances leading to the
instant contempt petition have bean stated in the accompanying
affidavit which may be treated part ofthe contempepetition.

2.1 That therefore it is expedient in the interest of
justice that this Honble be pleasedto take up the respondents/
contemners as deemedflt for non compliance of Honbie Tribunal

I

orderdated 13.1.1993 1n its letter and sp1rit.

Prayer

Therefore it is humbly prayed th.t1t this Honb1.e
Tribunal be pleased ~o take up the respondents/contemners
as deemed fit for non compliance of Honble Tr1bunal order

dated 1J.'~~~-M,~ts letter ~d sp1r1t.~ Sa.tf~ ~"(jl~eIF.
Signature of Applicant


